Tn. S

/ug/

CENTRAL ADMINISTRATIVE TRIBUNSL , PRINCIPAL BENCH

© Ref,N0,20/98 uith

MaA No,210/98
in :
0 A No,154/995 w

C .
Nsu Delhi: this the 7 /Taxc/i 1998,
HON'BLE MR, S, R, ADIGE, VICE cHAI R AN ( )
HON'BLE DR . A.VEDAVALLI,MEMBER(J)

Unien of India,
through

" the Secretery,

Ministiy of Oommunications,

Dep artment of posts,

Dak Bhawan,

New Delhi - 110001 ece Apﬂiicﬁuo

2. Superintendent, MS,
HR D,
fmbala - 133001

Ve re yo

Baldev RBJ [
9o Seat Lal Khuran,

#Wo 4/93, Subhash Nagar,
Neu Dslhi esee¢cRESpONdANt ,

0 RDER
BY HON'BLE MR, S, R, ADIGE, VICE CHalmipN (a),

Panised the Rﬁ.
2, Letter dated 26,11,97 is subssquent to the
impugned judgment dated 20,10,97and it3 centents wers
not before the Bench when the impugned judgment
was deliwwred in open curt in the presencs of besth

sides, witheut eny opposition f rem respondents® counssl.

3. None of the grounds containsd in the Ra
bring it within the scope and embit of Section 22(%)
() AT Act read with Order 47 Rule 1 (°C under
which alone sy ordsr/decisien/judgment can be

reviesued,
4, The RA i8 rejectéd,
X N e {{/’L, \%j i ;:;;;
( DR.A.VEDAVALLI ) ( $.R.ADIG ";
NE’OBER(J) VICE mnmm?n



